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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PUR- 
SHOTTAM KAUSHIK): (a) In the 
interest of greater and more effective 
co-ordination between the two Air 
Corporations it was decided that there 
should be a common full-time Chair­
man for the two Boards as from 1st 
February, 1978.

(b ) Yes, Sir.

(c ) It was not necessary.

12.00 hrs.

PAPERS LAID ON THE TABLE

N otifications under Export (Q uality 
Control and Inspection) A ct 1963 
and Cardamom (A mendment) R ules,

1977.
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[Placed in Library. See. No. LT- 
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I Placed in Library. See No. LT-1669/ 
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Foreign Contribution (R egulation) 
A mendment Rules, 1977

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF­
FAIRS (SHRI DHANIK LAL MAN­
U AL): I beg to lay on the Table a

copy of the Foreign Contribution 
(Regulation) Amendment Rules, 1977 
(Hindi and English versions) pub­
lished in Notification No. S.O. 860(E) 

in Gazette of India dated the 29th 
December, 1977 under sub-section (3) 
of section 30 of the Foreign Contribu­


